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In pursuance of clause (3) of article 348 of the Constitution of India, the following

translation in English of the Maharashtra Municipal Corporations and Municipal Councils

(Amendment) Act, 2009 (Mah. Act No. XXI of 2009), is hereby published under the authority
of the Governor.

By order and in the name of the Governor of Maharashtra,

H. B. PATEL,
Secretary to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. XXI OF 2009

{(First published, after having received the assent of the Governor, in
the “ Maharashira Government Gazette ”, on the 3rd July 2009)

An Act further to amend the Mumbai Municipal Corporation Act, the
Bombay Provincial Municipal Corporations Act, 1949, the City of
Nagpur Corporation Act, 1948 and the Maharashtra Municipal Councils,
Nagar Panchavats and Industrial Townships Act, 1965~

Bom.

WHEREAS it is expedient further to amend the Mumbai Municipal

llgsgf Corporation Act, the Bombay Provincial Municipal Corporations Act,

I%gmf 1949, the City of Nagpur Corporation Act, 1948 and the Maharashtra
‘194‘5_ Municipal Councils, Nagar Panchayats and Industrial Townships Act,

C.p. 1965, for the purposes hereinafter appearing; it is hereby enacted in the
B e‘f‘,‘i‘i Sixtieth Year of the Republic of India as follows :—
11 of
1950.
Mah.
XL of
1965.
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'CHAPTER I
PRELIMINARY
Short, titl‘?i 1. (1) This Act may be called the Maharashtra Municipal Corporations
commence. and Municipal Councils (Amendment) Act, 2009.

ment. (2) It shall come into force on such date as the State Government
may, by notification in the Official Gazette, appoint.

CHAFTER 11
AMENDMEN’IS TO TH'E ‘V,[UMBAI MuNICIPAL CORPORATION Act

"A?end{ﬁén; 2. Insection 3 of the Mumbai Municipal Corporation Act (hereinafter
oofsﬁzgfnm referred to as  “ the Mumbai Corporation Act”), after clause (¢f), the
of 1888, following clauses shall be added, namely :(—

“(uu) * area ”, in relation to the Area Sabha, means an area
determined under section 50TU ;

(vu)“ Area Sabha ” means the body of all the persons registered in

- -the electoral rolls pertaining to all polling booths in the area ;

{(ww) “ Chairperson of Area Sabha ” means the Councillor of the
concerned electoral ward ;

(xx) “Secretary of Area Sabha ” means the Secretary of the Area
Sabha appointed as such by the Corporation from amongst its officers

not below the rank of Office Superintendent or for sufficient reasons,
from any other suitable class of municipal employees. ™.

Insertion of 3. After section 50TT of the Mumbai Corporation Act, the following
ReW  gsections shall be inserted, namely

sections
50TU to
50TX in
Bom. T of
1888.
Detertx;ination “ 530TU. The State Government shall, by order published in the
of areas. Official Gazette, determine,—
(a) the areas into which each electoral ward of the Corporation
may be divided; and
(b) the territorial extent of each area, which shall necessarily
include the entire geographical territory in which all persons
mentioned in the electoral roll of any polling booth in such territory,
or, if the Government so decides, two or more contiguoug polling
booths (not exceeding five such polling booths) in such territory,
are ordinary resident.
Meetings of 50TV. (I) The Chairperson of the Area Sabha shall convene a

Area Sabha.  oeting of the Area Sabha. The Secretary of the Area Sabha shall
thereafter issue a notice of the meeting specifying the date, time and
place, as is fixed by the Chairperson. Every such meeting shall be
given wide publicity in the area of Area Sabha:

Bom.
III of
1888.
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(1) after clause {7), the following clause shall be inserted,
namely —
“(7A) * Chairperson of Area Sabha ” means the Councillor of the
concerned electoral ward ;”; : .
(it} after clause (59C), the following clause shall be inserted,
namely —

“69D) “ Secretary of Area Sabha ” means the Secretary of the

- Area Sabha appointed as such by the Corporation from amongst
its officers not below the rank of the Office Superintendent or
for sufficient reasons, from any other suitable class of municipal

employees ;”.
6. In section 29A of the Provincial Corporations Act, in sub-section Amendment
{7), after clause (¢), the following clause shall be added, namely :— ggA Sf‘-‘g"’ﬂ
o) OIm.

“(d) to make recommendations in regard to water supply, solid LIX of 1949,
waste management, sewage disposal, drainage, storm water
management, sanitation works and development scheme and to take
periodical review thereof, to enlist people’s participation in the
voluntary activities necessary for successful implementation of the
developmental activities of the Corporation, to ensure maintenance
of parks in the ward and to recommend for appropriate budget
allocation to each electoral ward.”.

7. After section 29A of the Provineial Corporations Act, the following Insertion of

sections shall be inserted, namely :— ;‘;"E"f‘s 2]53’3 to
n QIm.

LIX of 1949,

“29B. The State Government shall, by order published in the Determination
Official Gazette, determine,— of areas.

(@) the areas into which each electoral ward may be divided ; and

{b) the territorial extent of each area, which shall necessarily
include the entire geographical territory in which all persons
mentioned in the electoral roll of any polling booth in such territory,
or, if the Government so decides, two or more contiguous poiling
booths (not exceeding five such polling booths) in such territory,
are ordinary resident.

29C. (1) The Chairperson of the Area Sabha shall convene a Meetings of
meeting of the Area Sabha. The Secretary of the Area Sabha shall, Area Sabha.
thereafter issue a notice of the meeting specifying the date, time and
place, as is fixed by the Chairparson. Every such meeting shall be
given wide publicity in the area of Area Sabha :

Provided that, the period of not more than six months shall elapse
between the two meetings of the Area Sabha.

{2) If the Chairperson fails to convene four meetings of the Area
Sabha continuously, within a period of two years, as provided under
sub-section (1), the State Government shall, upon a reference being
made by the Commissioner, by order in the Official Gazette, disqualify
the Chairperson for being a Councillor.
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(3) Every meeting of the Area Sabha shall be presided over by the
Chairperson of Area Sabha and shall be conducted in such manner as
may be prescribed.

(4} The Secretary of the Area Sabha shall,—

~ {a) make necessary arrangements for the meeting and record
the minutes of the meeting and forward the same with the approval
of the Chairperson to the ward office and the Corporation ;

(b} obtain information from the Corporation or any of its offices
regarding the action taken by the Corporation or the office
concerned, as the case may be, on the suggestions made by the
Area Sabha and present the same in the meeting ;

(¢} attend other works incidental to clauses (2) and (5).

29D. An Area Sabha may, having regard to the actual conditions .
obtaining in the municipal area, perform and discharge the following
functions and duties, namely :—

(i) to suggest the priority of schemes and development
programmes to be implemented in the area of the Area Sabha and
forward the same to the Wards Comimitiee, for inclusion in the
developmental plans of the Wards Committee or the Corporation,
as the case may be ;

(i) to suggest the location of street lights, street or community
water taps, public wells, public sanitation units and such other
public amenities within the area of the Area Sabha ;

(¢ii) to identify the deficiencies in the water supply, sewage
disposal, public sanitation, storm water management, roads and
street lighting arrangements in the area of the Area Sabha and
suggest remedial measures ;

(fv) to assist the activities of public health centres in the area of
the Area Sabha, especially in prevention of diseases and family
welfare and create arrangements to report on the incidence of

_epidemics and natural calamities ;

{v) to remind the Area Sabha members of their obligations to
pay municipal taxes and user charges.

29F. An Area Sabha may, subject to the procedure that may be

powers of nreseribed in this behalf, exercise the following rights and powers,

Area Sabha.

namely -

(i) to getinformation from the concerned officials of the Corporation
as to the services they will render and the works they propose to do
in the area ;

(i7) to be informed by the Wards Committee about,—

{a) decisions concerning the jurisdiction of the Area Sabha made
by the Wards Committee or the Corporation including the action
taken on the suggestions made by the Area Sabha ;

(b) the follow up action taken on the decisions concerning the
jurisdiction of the Area Sabha ;



C.P.
and
Berar
1T of
1950.
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{iit) to Lppart awareness on matters of public interest such as
cleanliness, preservation of the environment and prevention of
pollution ;

(iv) to have attendance of ward level officers dealing with water
supply, road and street lighting, conservancy, sewage disposal, public
sanitation, storm water and solid waste management and other civic
amenities, in the meetings of the Area Sabha ; and

(v) to co-operate with the Wards Committee in the provision of
sanitation arrangements and other civic amenities in the area.”.

CHAPTER 1V

AMENDMENTS 10 THE CI1v OF NAGPUR CORPORATION
Acr, 1948

8. In section 5 of the City of Nagpur Corporation Act, 1948
(hereinafter referred fo as “ the Nagpur Corporation Act ”),—

(i) after ciause (I), the following clauses shall be inserted,
namely :—

“(I-1A)“ area ", in relation to the Area Sabha, means an area
as determined under section 38B ;

(1-1B) “ Area Sabha” means the body of all the persons
registered in the electoral rolls pertaining to all polling booths
in that area :” ;

(ii} after clause (8), the following clause shall be inserted,
namely —
“(8A) “ Chairperson of Area Sabha ” means the Councillor of
the concerned electoral ward ;”;

(i1f) after clause (45), the following clause shall be‘inserted,
namely :—

“(45A) " Secretary of Area Sabha” means the Secretary of the
Area Sabha appointed as such by the Corporation from amongst
its officers not below the rank of the Office Superintendent or
for sufficient reasons, from any other suitable class of municipal
employees ;7.

9. In section 38A of the Nagpur Corporation Act, in sub-
section (7), after clause (¢), the following clause shall be added,
namely :—

“{d) to make recommendations in regard to water supply, solid
waste management, sewage disposal, drainage, storm water
management, sanitation works and development scheme and to take
periodical review thereof, to enlist people’s participation in the
voluntary activities necessary for successful implementation of the
developmental activities of the Corporation, to ensure maintenance
of parks in the ward and to recommend for appropriate budget
allocation to each electoral ward.”.

Amendment
of section 5 of
C.P. and
Berar I of
1950.

Amendment
of section 38A
of C P.and
Berar 11 of
1950.
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10. After section 38A of the Nagpur Corporation Act, the following
sections shall be inserted, namely :—

“ 38B. The State Government shall, by order published in the
Official Guzette, determine, —

{a} the areas into which each electoral ward may be divided ; and

{b) the territorial extent of each area, which shall necessarily
include the entire geographical territory in which all persons

- mentioned in the electoral roll of any polling booth in such territory,

or, if the Government so decides, two or more contiguous polling
booths (not exceeding five such polling booths) in such territory, are
ordinary resident.

38C. (I) The Chairperson of the Area Sabha shall convene a
meeting of the Area Sabha. The Secretary of the Area Sabha shall,
thereafter issue a notice of the meeting specifying the date, time
and place, as is fixed by the Chairperson. Every such meeting shall
be given wide publicity in the area of Area Sabha :

Provided that, a period of not more than six months shall elapse
between the two meetings of the Area Sabha.

(2) If the Chairperson fails to convene four meetings of the Area
Sabha continuously, within a period of two years, as provided under
sub-section (1), the State Government shall, upon a reference being
made by the Comnissioner, by order in the Official Gazette, disqualify
the Chairperson for being a Councillor.

(3) Every meeting of the Area Sabha shall be presided over by the
Chairperson of Area Sabha and shall be conducted in such manner as
may be prescribed.

(4) The Secretary of the Area Sabha shall,

{a) make necessary arrangements for the meeting and record
the minutes of the meeting and forward the same with the approval
of the Chairperosn to the ward office and the Corporation ;

(b} obtain information from the Corporation or any of its offices
regarding the action taken by the Corporation or the office
concerned, as the case may he, on the suggestions made by the
Area SBabha and present the same in the meeting ;

{c) attend other works incidental to clauses (a) and (b).

38D. An Area Sabha may, having regard to its actual conditions
obtaining in the municipal area, perform and discharge the following
functions and duties, namely :—

(£) to suggest the priority of schemes and development
programmes to be implemented in the area of the Area Sabha
and forward the same to the Wards Committee, for inclusion in
the developmental plans of the Wards Committee or the

Corporation, as the case may be :
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(if) to suggest the location of street lights, street or community
water taps, public wells, public sanitation units, and such other
public amenities within the area of the Area Sabha

(iif) to identify the deficiencies in the water supply, sewage
disposal, public sanitation, storm water management, road and
street lighting arrangements in area of the Area Sabha and
suggest remedial measures ;

(iv) to assist the activities of public health centres in the area
of the Area Sabha, especially in prevention of diseases and family
welfare and create arrangements to report on the incidence of
epidemics and natural calamities ;

(1) to remind the Area Sabha members of their obligations to
pay municipal taxes and user charges.

38E. An Area Sabha may, subject to the procedure prescribed in
this behalf, exercise the following rights and powers, namely :—

(i) to get information from the concerned officials of the
Corporation as to the services they will render and the works they
propose to do in the area;

(i) to be informed by the Wards Committee about ,—

(@) decisions concerning the jurisdiction of the Area Sabha
made by the Wards Committee or the Corporation including the
action taken on the suggestions made by the Area Sabha ;

(b) the follow up action taken on the decisions concerning the
jurisdiction of the Area Sabha ;

(iif) to impart awareness on matters of public interest such as
cleanliness, preservation of the environment and prevention of
pollution ;

(iv) to have attendance of ward level officers dealing w1th water
supply, road and street lighting, conservancy, sewage disposal,
public sanitation, storm water and solid waste management and
other civic amenities, in the meetings of the Area Sabha ; and

(v) to co-operate with the Wards Committee in the provision of
sanitation arrangements and other civic amenities in the area. ”.

CHAPTERV

AMENDMENTS TO THE MAHARASHTRA MUNICIPAL COUNCILS, NAGAR PANCIIAYATS

AND INDUsTRIAL TownsHIPS AcT, 1965
X\I{ah 11. In section 2 of the Maharashtra Municipal Councils, Nagar
1965, Panchayats and Industrial Townships Act, 1965 (hereinafter referred

to as “ the Municipal Councils Act” ),—
(i) after clause (I), the following clauses shall be inserted,
namely —
“(1-1A) “ area”, in relation to the Area Sabha, means an area
determined under section 668 ;

Rights and
powers of
Area

Sabha.

Amendment
of section 2
of Mah. XL
of 1965,
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{1-1B) “ Area Sabha” means the body of all the persens
registered in the electoral rolls pertaining to all polling beoths in .
the area;”;

(i) after clause {4), the following clause shall be inserted,
namely —

“(4A) “Chairperson of Area Sabha ” means the Councillor of the
concerned electoral ward ;”;

(iii) after clause (46), the following clause shall be inserted,
namely :—

“(46A) “ Secretary of Area Sabha ” means the Secretary of the
Area Sabha appointed as such by the Council from amongst its
officers not below the rank of the Office Superintendent or for
sufficient reasons, from any other suitable class of municipal

_ employees ;”.
Amendment 12. In section 66A of the Municipal Councils Act, in sub-section (7),
of 2%“;“’;} after clause (¢), the following clause shall be added, namely :—
Mah. XL of
1965, “(d) to make recommendations in regard to water supply, solid

waste management, sewage disposal, drainage, storm water
management, sanitation works and development scheme and to
take periodical review thereof, to enlist people’s participation in
the voluntary activities necessary for successful implementation
of the developmental activities of the Council, to ensure
maintenance of parks in the ward and to recommend for appropriate
budget allocation to each electoral ward.”.

Insertion of  13. After section 66A of the Municipal Councils Act, the following

sectione Sections shall be inserted, namely :—
66B to 66E
in Mah. XL
of 1965. .
Determination “66B, The State Government shall, by order published in the
of areas. Official Gazette, determine,—
(@) the areas into which each electoral ward may be divided ;
and
(b) the territorial extent of each area, which shall necessarily
include the entire geographical territory in which all persons
mentioned in the electoral roll of any polling booth in such
territory, or, if the Government so decides, two or more
contiguous polling booths (not exceeding five such polling booths)
in such territory, are ordinary resident.
Meetings of 66C. (1) The Chairperson of the Area Sabha shall convene a

Area Sabha.  meeting of the Area Sabha. The Secretary of the Area Sabha shall,
thereafter issue a notice of the meeting specifying the date, time
and place, as is fixed by the Chairperson. Every such meeting shali
be given wide publicity in the area of the Area Sabha :

Provided that, a period of not more than six months shall elapse
between the two meetings of the Area Sabha.
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(2) If the Chairperson fails to convene four meetings of the Area
Sabha continuously, within a period of two years, as provided under
sub-section (1), the State Government shall, upon reference being
made by the Chief Officer, by order in the Official Gazette, disqualify
the Chairperson for being a Councilior.

(3) Every meeting of the Area Sabha shall be presided over by the
Chairperson of Area Sabha and shall be conducted in such manner as
may be prescribed.

{4) The Secretary of the Area Sabha shall,—

(a) make necessary arrangements for the meeting and record

the minutes of the meeting and forward the same with the approval -

of the Chairperson to the ward office and the Council ;

(h) obtain information from the Council or any of its offices
regarding the action taken by the Council or the office concerned,
as the case may be, on the suggestions made by the Area Sabha
and present the same in the meeting ;

{¢} attend other works incidental to clauses (@) and (b).

66D. An Area Sabha may, having regard to the actual conditions
obtaining in the municipal area, perform and discharge the following
functions and duties, namely :(—

(i) to suggest the priority of schemes and development
programmes to be implemented in the Area Sabha and forward the

same to the Wards Committee, for inclusion in the developmental -

plans of the Wards Committee or Council, as the case may be;

(ii) to suggest the location of street lights, street or community
water taps, public wells, public sanitation units and such other
public amenities within the area of the Area Sabha ;

(iii} to identify the deficiencies in the water supply, sewage
disposal, public sanitation, storm water management, roads and
street lighting arrangements in the area of the Area Sabha and
suggest remedial measures ;

{fv) to assist the activities of public health centres in the area of
the Area Sabha, especially in prevention of diseases and family
welfare and create arrangements to report on the incidence of
epidemics and natural calamities ;

(¢) to remind the Area Sabha members of their obligations to
pay municipal taxes and user charges.

66E. An Area Sabha may, subject to the procedure prescribed
in this hehalf, exercise the following rights and powers, namely —

(1) to get information from the concerned officials of the Council
as to the services they will render and the works they propose
to do 1n the area ;

Functions
and duties
of Area
Sabha.

Rights and
powers of
Area
Sabha.
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{it) to be informed by the Wards Committee about,—

(@) decisions coziceming the jurisdiction of the Area Sabha
made by the Wards Committee or the Council including the
action taken on the suggestions made by the Area Sabha ;

(b) the follow up action taken on the decisions concerning the
jurisdiction of the Area Sabha ;

(ii1) to impart awareness on matters of public interest such as
cleanliness, preservation of the environment and prevention of
pollution ;

(iv) to have attendance of ward level officers dealing with water
supply, road and street lighting, conservancy, sewage disposal,
public sanitation, storm water and solid waste management and
other civic amenities, in the meetings of the Area Sabha ; and

(v) to co-operate with the Wards Committee in the provision of
sanitation arrangements and other civic amenities in the area. ”.
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